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It is submitted by learned SSC that he Hhas

v

27 1.

filed Memo of appearance which has not been brought on
record.Learned counsel for the applicant Shri D.P.

Dhalsamant submits that the appl cant does not want to
pursue the CUA.I have heard Shri DeP.Dhalsamant,Learned
counsel for the applicant and Mr +A K .BOse,learned SSC
for the Respondents.In view of the submission made,the

UA is disposed of as not being pressede.
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